BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL SOUTHERN ZONE AT
CHENNAI

ORIGINAL APPLICATION No. 70 of 2023(SZ)
Mr. K. Shanmugam ...Applicant
Vs

1) The Member Secretary,
Tamil Nadu Pollution Control Board,
Guindy, Chennai - 600104 & 14 others ... Respondents

TYPED SET OF PAPERS - INDEXFILED BY THE 6™ RESPONDENT

S.No. DATE PARTICULARS OF DOCUMENTS Pg. No.
1. 25.10.2021 Registration and License for Factory 1
2. 05.05.2020 Consent order issued under Water
(Prevention and control of Pollution) 2
Act, 1974 amended in 1988
3. 05.05.2020 Consent order issued under Air
(Prevention and control of Pollution) 5
Act, 1981 amended in 1987
4. - Process Flow Diagram 8

5. 11.05.2023 | Work order issued for Eco care Engineering 10
Private limited

6. Sewage Treatment Plant Process Chart 14
7. 10.08.2023

& Test Report 15
12.09.2023

8. - Photographs 19

It is certified that the abovementioned documents are true copies of its
originals.

Dated at Chennai this the 5t day of January, 2024

Counsel for 6t Respondent
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Form No 4 - Registration and Licence to work a factory
{Fresc.n&:ed under Rufe 4 [8) of the Tanvi Mady Faciories Boles 1850]
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Registration Number : KPM0S501 Licence Fee : ¥ 1,080,000

Licence is hersby granted / renewed to Mr. CHIKARA MORIGUCH! valid only for the premises detalled below
far uss as a factory empioylng not more than 1000 worksrs on-any one day during the year and using installad
horse power inclusive of mobile aquipment not exceeding 1000 horse power subject to the provisions of the
Factories Act, 1948 and the Rules made thereunder.

This licence shall remain in force fil} the Btst d’ay of December 2022 unless such licence is cancelled bsfore
that date under ruls 109. * b ; z <

Nams of the factory : HI-LEX INDIA PRIVATE LIMITED

Jescription of Licensed Premises &

The licensad prcmasss show én Plan No. R.DIs D/6578/2014 dated 24/1 2/2 ,_4_are srtuated in Door No. / Plot
No.:' PLOT NO.B1, SIF'COTEND STRIAL PARK, PILLAIPAKKAM PHASE 2, veng "du vi!lage Snperumbudur
Taluk, Kancheepuram District : . ' ;

E - Date : 25/10/2021

g Bqnewaié”_'

SLNo Date of Fes for | Daté_'t}f Signature of

T Renewal . - wi- Remewal. . v . . Expiry .. . Joint Director

1 2511 0/2021 L I L A

. . Amendments '
5 Amendedt .
Amended to 4 - Signature of

Sl.No. Install horss power Empmy;faiinr;t;::;number Additional fee Joint Direcior

1.

2,

Transfers
Name of the person Signature of

SLNo, %o whom transfered Name of the factory Joint Directar

1.

2.
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TAMIL NADU POLLUTION CON’I‘RQL BOARD
Category of the Industry :

ORANGE

CONSENT ORDER NO. 2008131567483 DATED: 05/05/2020. ,

PROCEEDINGS NO.F.0049SPR/OL/DEE/TNPCB/SPR/W/2020 DATED: 05/05/2020

-

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT — M/s. HI-LEX INDIA PVT.
LTD.,, S.F.No. Plot No: B1, VENKADU village, Sriperumbudur Taluk and Kancheepuram District
- Renewal of Consent for the operation of the plant and discharge of sewage and/or trade effluent
under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 as amended in 1988

(Central Act 6 of 1974) — Issued- Reg.

REF: 1. B.P.No.6 dated 02.08.2016 and B.P.No0.63 dated 28.11.2017 .
2. CTO PROC. NO.T11/TNPCB/F.0049SPR/RL/SPR/W&A/2015 DATED: 26/05/2015
3. RCO PROC. NO.F.0049SPR/OL/DEE/TNPCB/SPR/W&A/2017 DATED: 20/04/2017
4. Unit’s Application No. 31567483 dated 04.03.2020.
5. IR.No : F.0049SPR/OL/AE (M)/SPR/2020 dated 05/05/2020

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Follution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the

rules and orders made there under to i

The Managing Director
M/s.HI-LEX INDIA PVT. LTD.,,
S.F.No. Plot No: B1,
VENKADU village,
Sriperumbudur Taluk,
Kancheepuram District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31, 2024

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR

This is compuler generated order. Signature is not required, 1
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SPECIAL CONDITIONS

This renewal of consent is valid for operating the facility for the manufacture of products/byproducts
(Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained. :

SL | Description Quantity Unit
No.
Product Details .
1. | Automobile cables for Two Wheeler and Four 10,81,750 Nos/Month

Wheeler such as Parking Brake Cable; Manual
Transmission Cable, Fuel Lid Opener Cable,
Hood Opener Cable, Break Cable, Throttie
Cable, etc

2. | Window Regulators 67,000 Nos/Month

This renewal of consent is valid for operating the facility with the below mentioned outlets for the
discharge of sewage/trade effluent, Any change in the outlets and the quantity has o be brought to the
notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of d.isposal-l
in KLLD
Effluent Type : Sewage
i Sewage 1 12.0 Utilizing for Toilet
flushing
2. Sewage 2 25.0 On land for gardening

Effluent Type : Trade Effluent

1. I Trade Effluent 0.025 | Solar Evaporation Pans

This is computer gencrated order. Signature is not required. 2
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3. Copy submitted to the JCEE-Monitoring,

Additional Conditions:

1.The unit shall operate and maintain the STP provided efficiently and continuously so as to treat the
same to satisfy the standards prescribed by the Board.
2.The unit shall dispose the trade effluent arising from scrubber bleed off after treatment through
impervious Solar Evaporation Pan and ensure that the SEP is maintained without overflow/ seepage.
3.The unit shall adhere to the Hazardous and other Waste [MTB] Rules, 2016.
4.The unit shall dispose he non-hazardous solid wastes then and there without accumulation in the unit
premises.
5. The unit shall comply with the applicable conditions as stipulated in the Environmental Clearance
issued to the SIPCOT Industrial Park, Pillaipakkam, vide ref. No. SEIAA/TN/EC/8(b)/112/F-
411/2010 dated 11.02.2011. :

6.The unit shall not ‘use and throwaway plastic ‘such as plastic sheets used for food wrapping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the
industry premiscs. Instead unit shall encourage use of eco friendly alternative such'as banana leaf,
arecanut palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.,.
7. The unit shall comply with the E-Waste Management Rules 2016.E-Waste as listed in Schedulel,
generated by them shall be channelized through collection centre or dealer of authorized producer or
dismantler or recycler or through the designated take back service provider of the producer to
authorized dismantler or recycler. The unit shall maintain records of e-waste generated by them in
Form-2 and make such records available for scrutiny by the TNPCB. The unit shall file annual returns
in Form-3, to the TNPCB on or before the 30th day of June following the financial year.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR :

The Managing Director,

M/s HI-LEX INDIA PVT. LTD.,,

M/S HI-LEX INDIA PVT. LTD.,

Plot No. B, Sipcot Industrial Park, ‘ :
Vengadu Village, Pillaipakkam ph-2,
Sriperumbudur Tg., )
Kanchipuram District | i ‘

Pin: 602105 ‘

Copy to: ‘
1.The Commissioner, SRIPERUMBUDUR-Panchayat Uni on, Sriperurnbudur Taluk, Kancheepuram District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Board, Cheanaj for favour of kind information.

Tamil Nadu Pollution Control Board, Chennai for favour of kind information.

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**

This is computer generated order. Signature is not required 3
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TAMIL NADU POLLUTION CONTROL BOARD

Category of the Industry :

CONSENT ORDER NO. 2008231567483 DATED: 05/05/2020.

PROCEEDINGS NO.F.O0498PR;/OL/DEE/TNPCB/SPR/A]ZUZO DATED: 05/05/2020

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT —M/s. HI-LEX INDIA PVT.
LTD.,,, S.F.No. Plot No: B1, VENKADU village, Sriperumbudur Taluk and Kancheepurani District
- Renewal of Consent for the operation of the plant and discharge of emissions under Section 21 of
the Air (Prevention and Control of Pollution) Act, 1981 as amended in 1987 (Ceutral Act 14 of

1981) —Issued Reg.

REF: 1. B.P.No.6 dated 02.08.2016 and B.P.No.63 dated 28.11.2017
2. CTO PROC. NO.T11/TNPCB/E.0049SPR/RL/SPR/W&A/2015 DATED: 26/05/2015

3. RCO PROC. NO.F.0049SPR/OL/DEE/TNPCB/SPR/W&A/2017 DATED: 20/04/2017
4. Unit’s Application No. 31567483 dated 04.03.2020.
5. IR.No : F.0049SPR/OL/AE (M)/SPR/2020 dated 05/05/2020

RENEWAL OF CONSENT is hereby granted uhder Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (heremaﬁer referred to as “The Act”) and the

rules and orders made there under to

i
|

The Managing Director

M/s HI-LEX INDIA PVT. LTD.,,
S.F.No. Plot No: B1,
VENKADU village,
Sriperumbudur Taluk,
Kancheepuram District.

Authorizing the occupier to operate the industiial plant in the Air Pollution Control Area as notified by the

Government and to make discharge of emission from the stacks/chimneys.
This'is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlicr

and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31, 2024

District Environmental Engiﬁeer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR

This is computer generated order. Signature is not required. 1
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SPECIAL CONDITIONS

This renewal of consent is valid for operating the facility for the manufacture of products (Col. 2) at
the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No. :
Product Details .
1. | Automobile cables for Two Wheeler and Four 10,81,750 Nos/Month
Wheeler such as Parking Brake Cable, Manual
Transmission Cable, Fuel Lid Opener Cable,
Hood Opener Cable, Break Cable, Throttie
Cable, etc ‘
2. | Window Regulators 67,000 Nos/Month

This renewal of consent is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained. i

1 Point source emission with stack : -
Stack | Point Emission Source Air pollution Stack height |Gaseous Discharge
No. Control measures |from Ground |in Nm3/hr
Level in m !
1 DG Set - 500 KVA Acoustic 15
- |enclosures with
stack .
2, Gas fired hot Zinc Melting | Suction with 20
Furnace (12 kg) —3 Nos | |common exhaust
. " |followed by wet -
‘ ‘ scrubber with stack
1I Fugitive/Noise emission :
SL Fugitive or Noise Emission |Type of emission Control ’
No. sources . measures :
1. | DG Set 500 KVA || Noise Acoustic
i enclosures

are provided

This is computer generated order, Signature is not required. 2
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Special Additional Conditions:

The unit shall install retrofit emission control device, with atleast 70% Particulate matter reduction
efficiency on all DG sets with rated capacity more than 125 KVA installed within the industrial
premises before 30.06.2020 or otherwise the unit should be shifting to gas based gensrators by
employing new gas based generators. The retrofit emission control device should be tested from one
of the five labomlones reuogmaed by CPCB.

Additional Conditions:
1.The unit shall operate and maintain the air pollution control measures provided efﬁcxenﬂy and shall

adhere to AAQ / Emission standards prescribed by the Board.
2.The unit shall conduct AAQ / Emission/ANL survey through TNPCB laboratory once in a year and

shall furnish ROA of AAQ survey to Board.
3.The unit shall comply with the applicable conditions as stipulated in the Enwronmental Clearance
issued to the SIPCOT Industrial Park, Pillaipakkam, vide ref. No. SETAA/TN/EC/ 8(b)/112/F-

411/2010 dated 11.02.2011.
4.The unit shall not ‘use and throwaway plastic ‘such as plastic sheels used for food wrapping,

spreading on dining table etc., plastic plates, plastic coated tea cups,plastic tumbler, water pouches and
packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within the industry
premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf, arecanut
palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.,.

5. The unit shall comply with the E-Waste Management Rules 2016.E-Waste as listed in Schedule T,
generated by them shall be channelized through collection centre or dealer of authorized producer or
dismantler or recycler or through the designated take back service provider of the producer to
authorized dismantler or recycler. The unit shall maintain records ‘of e-waste generated by them in
Form-2 and make such records available for scrutiny by the TNPCB. The unit shall file annual returns
in Form-3, to the TNPCB on or before the 30th day of June following the financial year.

District Environmental Engineer,
Tamil Nadu Pollution Control Board,
SRIPERUMBUDUR

To

The Managing Director,

M/s. HI-LEX INDIA PVT. LTD.,,
M/S HI-LEX INDIA PVT. LTD.,
Plot No. BI, Sipcot Industrial Park,
Vengadu Village, Pillaipakkam ph-2,
Sriperumbudur Tq.,

Kanchipuram District.,

Pin: 602105

Copy to:
1.The Commissioner, SRIPERUMBUDUR-Panchayat Union, Sriperumbudur Taluk, Kancheepuram District .

2. Copy submitted to the Member Secretary, Tamil Nadu Pollution Control Boald Chennai for favolr of kind

information,
3. Copy subumitted to the J CEE-Momtonng, Tamil Nadu Pollution Control Board, Chennai for favour of kind

information.
4. File

** This consent order is computer generated by OCMMS of TNPCB and no signature is needed**

This is compuler gencraled arder. Signatire is nol required. 3



Muhilmathi
Typewritten Text
7


Hi-lex India Pvt. Ltd.
PART NAME{CABLE ASSMBLY TRANSMISSION CONTROL PFDNOQ:  [480W-MT-000
PART NO. [4TTCO04 CUSTOMER TOYOTA
REV.NO. [1 PROCESS FLOW DIAGRAM MADE BY |CHKD.BY [APFD.BY
DATE (orig;:1203.15  [DATE (REV.:18.03.16 1 THIRUMAL [KARTHI [maNI
SELECT CABLE SHIFT CABLE
(Cuter) (Inner) (Child Parts) (Child Parts) (Quter) (Inner) (Child Parts)
1)R=ceiving 1)Recsiving @ 1)Receiving 1)Receiving 1)Receiving 1)Recsiving @ 1)Receiving
Inspection Inspection Inspection Inspection Inspection Inspection Inspection
o 1)Roll stacking VY \/
- . N
2)Quter (4)cutting 8) Inner(2) TAssemble 13)0uten3) 17)inner(1) N 22 )Eye End
' cutting Eye end with cutting cutting assy.With Pin
. . cushion rubber
3)Swripping
& spacer(13) Q 14)5tripping
insertion N & spacer(7)
{Both sides) - 3)Boot insartion insertion
over eye end (Both sides)
4) Swaging O 15)Swaging
oth sides Both sides
(Both sides) (Both sides) 18)Boot inserton aver
eye end
9) Inner insertion in ( 16)Drilling :
5)Drilling Eye end assy.(11) & staking (Both sides)
(Both sides) 19) Inner insartion in
Eye end (5)
& staking
10)Greasing (TSG3256)
20)Greasing(TSG22586)
ST41 S§T-2 ST-3 ST4 ST-5
e j N N
Line . N4 : N4 N\ N4
11) Ur 1365H application 12) Boot inserion aver 21 Ur 1365H appiication 23} Boot insertion over  24)Batch marking 25) Marking on C/Cag
: " Eye end rib [ ATV AU Clcap assy.(7) e
Guide pipe assy.(12) Guide plpe 235y.(6) . Grommet pasitioning &8 14 e nd
inserion & staking Eye end assy.(15) staking insertion & staking Eye end assy.(11) Greasing 255y (5 & 11)
Grommet assy.(9) insertion Load testing(inner) & Insert outer in grommel . Staking (AP3)aneyeend assy.  Final inspection
Casing cap(14) insertion travel length checking assy.(9) Load testing(inner) & (610,11 & 15) and
& staking Casing cap assy (8) travel length checking  1554258) on Grommet
!
Inner insertion insedion & slaking Greasing on staking assy
Load testing{outer) | 1 | Inner insertion portion:of rod
Load tesfing{outer) . of eye end assy.(11)
I1DISPATCH  30.PDI Inspaction ZRPACKING
Flow Chart Symbols (Tombination of Symbals can be used to show Multiple Oparation Processes)
o PROCESSING D QUANTITY INSPECTION _é'- CROSSING LINE WITH NO INTERSECTION B
© |TRANSFER <> QUALITY INSPECTION G MULTIPLE OPERATION — MAINLY PROCESSING PLUS QUALITY CHECK
V STORAGE — |PROCESS FLOW @ MULTIPLE OPERATION — MAINLY QUALITY CHECK PLUS COUNTING
F/PE/0O1/00 Page 1 of 1
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Hi-lex India Pvt. Ltd.

PART NAM|FR PWR-WR, R/L PFD NQ: |[PFD-XBA-FR-PWR-(REV, 0
PART NO. [4NWCO07/8 CUSTOMEH NISSAN MODE] XBA
o PROCESS FLOW DIAGRAM ATEBY D BT T
DATE (crig): 22.08.14 | Karthikeyan Karthikeyan KV.Manikande
Child Parts
1) Recieving
Inspection,
Issue of
Material
Guide Rail sub assy.
2) Guide Rail & Center  3) Upper & lower y
Bracket Welding Bolt Welding 4) Transfer to 5) Recieving
Vendor for Plating Inspection
N N
W 7 VO—
Inner sub assy.
6) Inner Cutting & 7) 1st & 2nd End
End Forming Hot Pressing & 8) Inner Load Testlng
Vé > x7<> 7N
NN
9) Torchi Code Printing
N VA N N
N N\, TN\ N
10)Pulley shaft assy, Pulley 11) Cable Assy 'A' Assemby 12) Assemble Motor on 13) Greasing over Guide rail
greasing & Pulley shaft Assy in C/P, Spring Inspection, Housing Upside & downside
(Auto), Assembly of G/R Assy G/R RIB Ben:!d‘mg . Screw tightening (03 Final Testing of W/R assy.
; . Cahle Assy 'B' Assembly in & Marking
over the Pulley & Riveting the . nos.)
Guide rail, assy Carrier Plate & - mvDrum Setin Housing End Stroke Inspection &
, assy Carrier Plate Inner winding nd Stroke Inspection
Cushion Rubber Assy. & Cable Assy 'A' End Carrier Plate Greasing
Inspection. Assembly of C/Plate  |nsertion in Drum (Winding
in G/R, Cable Guide assemblyin  Auto by m/c) [ A >
G/R, L ) .
Greasing & Batch Marking, 15‘) Packing & 14.2) Firewall  14.1) Neise 14) 100%
Shipment Inspection Checking Final

Cable Assy 'B' Assemby in C/P

Greasing of Inner Guide

v Chart Symbols (Combination of Symbols can be used to show Multiple Operation Processes)

) |PROCESSING ]

QUANTITY INSPECTION

- CROSSING LINE WITH NO INTERSECTION

TRANSFER <

QUALITY INSPECTION

o MULTIPLE OPERATION - MAINLY PROCESSING PLUS QUALITY CHECK

|sToRacE -

PROCESS FLOW

<& [MULTIPLE OPERATION -~ MAINLY QUALITY CHECK PLUS COUNTING

F/PE/001

Page 1 of 1
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' ' : icelJob Work Order 24650015 w
Hi-Lex India Pvt. Ltd. (Unit-1ll) Serv ‘
[ Authorized |
Dale : 11705720
Waorks:  Plot Nos. B-1, R & N Suppliers Park, Phase-Il, SIPCOT Indusirial Park, Effective From Valid Upto :
Pillaipakkam, Sriperumbudhur, Disirict-Kancheapiram, Tamilnadu
India
Tel 1 044 37728000 Fax:
GSTIN No. | 33AABCMI648Q1ZR State Code:33 [Tamil Nadu]
CIN No. o U34300HR1998FTCO35011 IEC No: 0598088881
To: Eco Care Engineering Private Limited Remarks © STP PLANT MANPOWER PER MONTH CHARGE RS 20208 2 = 40410 /
1 TWQ SHIFT & TWO MANPOWER WiTH TESTING 1500 RS PER MONTH_. (
Plot No.02, Doar No.1 DA COST INCREASE )

8th Strest Jaj Nagar
Arumbakkam, IND

. Ref : MONTH OF01-04-2023 TO- 310%-2
GSTINNa. : 33AABCESS36B1Z1 Stale Code 33 [Tamil Nadu]

Vendor Code @ V1027491

PR No.
HRD-2023.05.00.001,
Pleasz supply the following items subject to terms & conditions sfipulatied in this order 1 along with annexure 'B' as attached.
8.NO. ITEM CODE [DESCRIPTION] QUANTITY UM HSN/ RATE DISCOUNT TOOL  TAXABLE CGST SGST 1GST TOTAL
sac R VALUE cost RATE AMOUNT AMOUNT  AMOUNT AMOUNT]
[&] [RATE]  [RATE] [RATE]
1 STP-OANDM-CHA [STP MANPOWER 1200 DEF  8%/1g 404100000 020 noo 418230 4384280 000 484.920.00
NG SHARGES] sac n.o0% w0000 soek 800k 0.00%
Total Gross Amaunt (in words) Tolal Basic Amaunt (INR) 484 32000
INR Five lakh seventy-twa thousand two hundrad six and zero Paise Total Discount Amount {INR) 0.00
Total Net Amount (INR ) 484.920.00
PAYMENT TERMS LAST DAY OF EVERY MONTH FOR TRANSACTIONS OF MONTH END
Total CEET (INR ) 4364280
PRICE ARE EX OUR WORKS
Total IGST (INR) 0.00
GUARANTEE NOTAPPLICASLE
Total SGST (INR) 4384280
PKG & FORWARDING INCLUDED
Total UGST {INR) 0.00
FREIGHT INGLUDED Total Coss (INR) 000
TRANSIT INSURANGE TO BE BORNE 8Y 1OU Total Gross Amount (INR) 572,206
INSPECTION
AS PER QUR INSFECTION STANDARD
MODE OF DESPATCH YOUR OWN ARRANGEMENT
DELIVERY SCHEDULE NOT APPLICABLE IN CASE OF SERVICE ORDER

SPECIAL INSTRUCTIONS :

1. All suppliez must be sccompanied by your onginal invaice and esciss gaie pass. where ever applicabla,
2. Our Purchase Order No, Item Code, Description, and Vendor Cade mus! appear on all your invoicesChallans
3. Material will be received in our Slores only in betwsen @ AM._to 4 P.M. during working days,
4. All suppiiss’; les must be sscomy d by your inspection report as par Hi-Lex India Pvt. Ltd, {Unit-lll} inspeciion slandand issuad to you.
5. For any additionai information or clarification plesse write lo Purchase Depit.
6. Kindly retum confirmation copy duly signed & stamped as a loken of scceptance of the PO
7. For iate delivery, penaity shall be imposed as per aqreed terme and conditions,
8. Gas cylinders shall be supply with safely caps and without lsakage.
9, Chamicalioil containers shall be supply in leak tight condiion with all safsty miarkings.
10. Persanivel of jobwaorkers required to come HI-LEX with safety shoss,
11, Supphier shall follow statulary and reguialory requiraments to SADSL/REACH/SVHEAROHS in addifion to ahove retaled o chemicalimaterals if any.
12, Use Eca Friendly \WMulti Cyele packaging for dispatching the material,
13. Supnlier should mention correct SETIN 1D of HI-LEX India Pyt Lid.
14. Sunnfier must ensure to timely deposit of due tax as per G3T Act and fimely file the apnficabla G3T Raturns. for HidLex India Pvt, Ltd. (Unit-Ill)
15. Supplier would need to indemnity HELEX for any loss hsprened due to non—ompliance of 35T by Supnlier.
16. Supplier must submit the Challan zepy fur ESUPF deposited for the month, along with Invrce raised for any Job Work'Service done at Hi-Lex India.

Regd Office: Plot Ne.-£5, Sectar-3, IMT Manesar. Guigaon, Harvana, INDIA AUTHORISED SIGNATORY

This is system generated document, needs no signature.

Page 1of4
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Service/Job Work Order 24850015W 17

Date: 11/05/2023 .

Hi-Lex India Pvt. Ltd. (Unit-1ll)

Terms And Conditions - Annexure "B"

General conditions of the Order

1. General

(1.1) This order including the terms and conditions specified herein constitute the sole and enlire agreement between the Parties here to in respect of the
subject matler of this transaction. The Seller shall acknowledge receipt of order within seven days of order dale otherwise order shall be desmed to be
accepled. Provided however that acknowledgment of Buyer of work done under the order and receipt by the Seller of any payment or considerafion paid
hersunder by the Buyer shall result in a binding conlract and oblige the Seller to perform his obligations under the order even if the Seller has not
expressly signad the Vendaor Acknowledgment form.

(1.2)The seller shall nol be enlilied to make any change, aileralion or modificaion to any of the terms, condilions, prices or schedules specified in the
Order without the express written consent of the Buyer.

(1.3) No course of prior dealings betwsen the Parlies or past pracice or usage of the lrade shall be relevant to supplement or explain any of the lerms of
the Order.

(1.4) Paymenl of the consideration in the amount as set out in the Oreler shall be complete dischargs of the Buyer of all its payment obiigations ftowards
the purchase of the goods setout in the order and the buyer shall not be required to pay other

or further sums of amounts to the Seller on any account whatsoever. No interest will be applicable for delayed payment if any.

(1.5) At any time prior to its shipment or even thereafier, the Buyer may require the Seller to produce the documents of fitie to the goods forming the
subject matter of the Order.

2. Buyers Options

The Buyer reserves the right, at any time, to change or modify the specificalions or delivery dates as also the quantity or quality of the products farming
part of the Order, Any difference in price required by such change or modification shall be equitably adjusted and the Order shall be madified in writing
accordingly. Buyer further reserves the right to terminate, without assigning any reason or incurring any liability to the Seller whatsoever, all or part of the
work to be performed pursuant to this Order. In such an event the Buyer shall not be liable for any incidental or conssquential damages or for loss of
income or profil to the Seller.

3. Delivery

3.1 Time of delivery and performance by the Seller shall be of essence of the Order. If the Seller fails to defiver the goods in the quaniity or quality or
perform his obligations within

the time specified therefor in the Qrder, the Buysr may, without limiting its other rights and remedies provided by this Order or by law: -

(i) By writing, extend the time for supply of the products performance by the Saller of his obligations under the Order, or

(i) Cancel this Order without any obligation to the Seller, or

(iif) Reject the goods in whole or in part; or

(iv) Purchasa the goods from any other third party and charge the Sefler any loss incurred in this regard; or

(v)Demand and recover from the Sefler difference of an amount equivalent to the selling price of the goods that the Seller failed to deliver and price paid
to third party in accordance with the Order, which amount shall be recoverad as liquidated damages and not penaity.

3.2 The risk of loss of and title to the goods shall not pass to the Buyer uniess the Buyer actually receives and accepls the goods at the point of
deslination. If the Buyer has made any advance payments to the Seller prior the delivery to the Buyer of the goods, then in such an evenl the title to the
sald goods shall pass to the Buyer, even if the same is in the possession of the Seller, but the risk of loss shall remain with the Seller until the actual
delivery to and acceptance by the Buyer has been made.

(33) In the event that the Buyer agrees to accept early delivery of the products, the Buyer shall be enlitied to withhold payment in respect of such
deliveries until the required delivery date.

4, Shipping advice

Shipping advice shall be given and confirmed by the Seller to the Buyer, at least 1{ong) week prior to the required date of delivery of the product,
conlaining such information as loading and unioading port, brigf desciption of the products shipped, name of the vessal, estimated time of deliver or
arrival, invoice amount ele.

5, Intellectual Property Rights Indemnification

Selier agrees to indemnify, defend and hold harmiess each of (i) the Buyer, (i) each of Buyers Affiliates, assigns and successors in interest, as the case
may be; and (i) each of the respective direclors, officer and empioye=s of the Buyer from and against any and all losses which may be incurred or
suffered by said party and which may arise out of or result

from any claim of infringement of any intellectual property rights occasioned by the manufacturer of the products or any other third party.

6. Inspection

(6.1) Buyer shall have a reasonable fime after receipt and beneficial use, to inspect and or reject the goods. The Buyer shall, at the risk of the Seller,
store all rejected goods for a maximum period of 20 days (subject to the clearance of gst formalities) from the dale of such information to the seller within
which the Sefier shall, at his own cost and expense, arrange for its coflection of disposal. If the rejected goods are not collected by the Seller within the
aforesaid time, the Buyer shall be entiled to disposs off the same and remit the procesds thersto the Seller after deduction of disposal cost or storing
cost incurred by the Buyer in respect of the rejected goods. The cosls of inspection of goods, which are rejected, shall be charged to the Sefler. The
Seller shall not replace the rejected goods without the express approval of the Buyer. Buyer shall be enliled to adjust expense incurred /paid for goods
rejected.

(5.2) In the evenl that Seller desires to provide samples of the products, the Seller shall oblain Buyers approval in wriling in respect of the samples of the
products including the process, methods and tooling employed in the production of the products. Buyer shall then have the obligation to ensure that all
bulk supplies confirm with the approved samples in all respects,

(8.3) if upon inspection, the Buyer finds that part of the goods received from the Seller are defective or non -confirming, Buyer shall have the right to
cancel and terminate the unshipped 2 portions of the Order without incurdng any liability to the Seller lowards cancellation whatscever. It is clearly
understond between the Parties that any payment of the goods on this Order prior to its inspection shall not constitute acceplance thereof by the Buyer
and shall be without prejudice to any claims thal the Buyer may have against the Seller, it is also sgreed belwsen the Parties that the receipt of the goods
by the Buyer for inspection and examination shall not amount to or be construed as acceplance

of lhe same by the Buyer.

(6.4)The making or fallure to make any inspection of or payment for the goods, shall not affect the rights of the Buyer to reject non -confirming or defective
goods, recover damages exsrcise any other remedies to which the Buyer may be enlitted notwithstanding the Buyers knowledge of the non -conformity or
defect, its substantiality or the sase of its discovery.

(6 5) Buyer shall have the right, without any liability or obligation whatsosver, to cancel the Order or any part there of if the Seller fails to comply with or
fulfil any of the terms of the Order. Provided however that the Buyer reserves the right to carry out repairs of the defestive goods, material and parts and

Page 2of4


Muhilmathi
Typewritten Text

Muhilmathi
Typewritten Text
11


Service/Job Work Order 24650015W 12
Date: 11/05/2023

to ciaim and recover from the Seller all costs and expenses incurred in this regard including but nol limiled to labour costs, maleral costs and faclory
overheads.

7. Warranty

(7.1)The Seller represents and warrants to the Buyer and each of its successars, assigns, cuslomers and users of the products that: -

(2) The goads shall be of the quality and specifications set out in the best grades of their respeclive Kinds if no quality is specified in the Order.

(b) The goods shall confirm to the specification, drawings, sampies and other descriptions coniained in the Order and all representations made by the
Seller and or its representalives in this regard;

(c) The goods shall be merchantable and be fit for the Buyers parficular purposs;

(d) The installation of the goods shall conform to and operale wilh the Buyers products without prejudicing the operations thersaf:

(e) At time when the goods are delivered to and accepied by the Buyer the same shall have been produced, produced sold and delivered in strict
compliance with all appiicable laws, municipal ordinances, regulations labour agreement and working conditions to which the goods are subject;

() The goods supplied to the Buyer pursuant to the Order are free of any claims or liens or encumbrance of whalever nalure in favour of any third party ,
which is nol declared or known

to the Buyer before or at the time when the Order was placed,

(7.2) The warranty abligations of the seller as per the P.O terms and condilions.

(7.3) The Seller shall have the obligation, at its own cost and expense, lo repair, replace or supplement any defects, defeclive parls or shortage of the
goods which arise due to defeclive materials or paor workmanship or design as may result upon inspection by the Buyer or its autharized representalives.

(7.4) In the event of restoration or replacement of the products, the Buyer shall extend the warranty period by a period of 6 months esch time from the
dale the warranty works performed by the Seller is approved and accepled by the Buyer.

(7.5) Seller represents and warranls to Buyer to ensure avaiiability of spare part for a period of 10 years from the dale of supply.

8, Indemnification

Seller agrees to indemnify, defend and hold harmiess each of

(i) the Buyer

(ii) Each of buyers affiliates, assigns and successors in interest, as the case may be; and

(iii) each of the respective directors, officers and employees of the Buyer from and against any and all lesses which may be incurred or suffered by any
such parly and which may arise out of or resuft formal) any negligence or wilful misconduct of the Seller, (b) any breach by the Seller of any of the
provisions of the Order in respect of the manufacture and or supply and delivery of the products ;(c) any defect in material or workmanship resulting in the
failure of the goods to perfarm to its full capacity as specified in the Order, or

(d) Any breach by the Seller of any of the express or impiied

Warranlies hergin contained,

9. Contingencies

Performarice of any obligations under the Order may be suspended by either parly, without liability, to the extent that an act of God, war, riol, fire,
expiosion, accident, flood, sabotage, slike, lockout or injunction delays, prevents, resticts or limils the performance  under the Order, or the
consumption, sale or use of the goods or any products manufactured there from or therewith. The affectzd Party may invoke this provision by promptly
notifying the other party of the nalure and estimation duration of the suspension pericd. At the oplion of the Buyer, either the Order pericd shall be
extended by the term of any such suspension and deliveries commitled because of any such suspension shall be made during the extended period or the
lotal Order quantity shall be reduced by the quantity not delivered during the suspension and in either even., The order shall otherwise remain unaffected ,
In the event that the Sellers performance is suspended for a period of more than 30 days during the term hereof, Buyer may, at its option cancel the
Order upon wrillen nofice to the Seller. Provided however it is agreed belween the Parlies that any such conlingency shall not enlifle to the Seller to
suspend the performance of or fail to supply the goods

(a) For which the consideralion, whether in part or in full, has already be=n paid by the Buyer, or

(b) If the Seller is already in breach or default of any its obligation conlained in the Order.

10. Assignment

No right or interesl in the Order shall be assigned by the Seller without the prior wrillen consent of the Buyer, and no deiegalion of any ohiigation of the
Seller shall be made without the prior written consent of the Buyer. The Buyer shall however be free to assign or delegate this order in favour of any third
party without oblaining approval from the Seller,

11, Arbitration

(11.1) Al dispules, difference or disagreement arising out of, in connection with or in relation to this Order which cannot be amicably settied, shall be
finally decided by arbitration to be held in accordance with the pravisions of the Arbilration and Canciliation Act, 1995, Any arbitration pursuant hereunder
shall be a domestic arbitration under the Appiicable law .

(11.2)The venue of arbitration shall be Gurugram and the langiiage of arbilralion shall be English.

(11.3)The arbitration shall take place before a single arbitralor to be appointed by the Managing Direclor of the Buyer within thirty days of the invocation of
the arbilration. The award shall be rendered in Engiish Language and shall be final and binding between parties,

(11.4) Pending the seleclion of the arbitralor or pending the arbilrator's delermination of the merits of any dispute, either Party may saak appropriate
interim or provisional relief fram any court of competent jurisdiction in Gurugram as necessary to protect the rights or property of such Party.

12, Governing laws
This Order shall be construed and the legal relations between the Parlies here to shall be delermined and governed according to the laws of India and the
Courts of Gurugram shall have soie jurisdiction.

13. Code of Ethics

# Seller agrees fo conduct all its dealings with Buyer, its management, employees and other business associales, in a very ethical manner,

# Seller agrees to comply with the requirements of Supplier Code of Conduect, including: (i) complying at all times with applicable law, including laws
prohibiting  collusion, conflicts of interests, corruption, and unfair compelition; (i) refraining (directly or indirectiy) at all times from offering, promising,
attempting to provide, or providing: any corupt payment, or any Seller's employee or Govemment Official, any ownership or financial interest in Seller;
(iify promptly and accurately recording in its books and records all transaclions and expenses related to its work for the salier,

# Buyer, in its Code of Ethics striclly prohibits its employses from demanding/ accepling or payment of illegal grafificaion in the form of bribes or
kickbacks either in cash or in kind in the course of all their dealings with outside parties. Buyer shall provide copy of. Code of Ethics. to Seller,

# Seller shall refrain from giving or altempling to pay illegal gratificalion/ bribes/ kickbacks to any empioyee of Buyer. Any aftempls to provide such
personal gralification to any Buyer employee will be viewed in a very serious manner and where there is confirmation of such instances, it may lead to:
Cessalion of all business dealings with Buyer Blacklisting with seller and its associales for any future business. Raporling of maller to law enforcement
agencies. Appropriate legal actian, where necessary.

# Sellar will provide all possible assistance to investigate any possible instances of unethical behaviour or Code of Ethics violalions by an employse of
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Buyer or an employee of the Business Associate .

# Seller will discloss forthwith any breach of Buyers Code of Ethics that comes to its knowledge,

# Seller represents that it is not a denied party under any Indian. It shall rolify the Buyer immediately if it breaches this represeniaiion. The Buyer has a
right to suspend or terminale this Order in event of breach of this clause or if Seller becomes a denied party under abovementionad sanchions regime.

14 Validity of order

14.1 Upon happening of following evenls, Buyer shall be entiied to terminate this Order and be: (a) relieved of its obligation to make future payments to
the Seller; and (b) entitied to recover damages arising from such breach, if:

(i) Seiler fails to perform Services; or supply of malerial of goods

(i) Seller fails to provide the services/supply of goods or fail to meet the time line agresd under this Order, or abandon services or plainly demonsirates
an inlention not to continue performance under this Order; or

(iiiy Seller is in breach of its oblfigations under this Order, which breach has a malerial adverse effect on the Buyer and, if capable of remedy, is not
remedied by Seller within 24 hours from the date of nofics calling upon Seller to rectify the breach; or

(v) Seller is adjudged insolvent or bankrupt;

(vi) Any proceedings are instituted by or against the Seller seeking relief, recrganization or arrangement under any laws relaling to insolvency, or upon
any assignment for he benefits of creditars; and

(vii) A receiver, liquidator or trustes is appointed of Seller or its property or assats, or the liquidation, dissaiution, or winding up of its business,

14.2 The Buyer may terminate this Order at any time with or without cause by written nolice to the Seiler. In such circumstance, the Buyer shall pay
undisputed amount due to be paid for services salisfactorily performed till the date of termination.

14.3 The Buyer may also terminale the Agreement immedialely in any of the following evenls: (i) Seller or any of its directors, officers, or employees
becomes for any reason

persona non-grata in jurisdiction where services/maleral are performed or to any Government, Governmenl Official; or (i) Seller fails or refuses to
cooperate with any audit or invesligation by the Buyer. In such circumstance, the buyer shall be: (ajrefieved of its obligalion to make any future payments
to Seller: and (b) entilied to recaver damages arising from such breach,

14.4 Upon expirationfiermination, Seller shall ot make any use whatsosver of the infarmation disciosed or communicated to them by the Buyer
hereunder o acquired by Seller in connection with or generaled by Seller or as a result of the implementalion of this Order and shall return any
document! consignment/ paperiwrilings in its possession.

14.5 The terms provided in this Order which need to survive shall so survive after termination or expiralion of this Order.

15. Audit: .

Seller agress to provide upon reasonable notice, or an autharized representative of Buyer, with sufficient access to its operaling sites, personnel, and
Books and Recards (inspection and reproduction) for Buyer to assess and verify Seller’s: (i) compliance with agresment; and (ii) accounting and business
practices refating to the work performed for Buyer
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Eco Care Engineering Pvt, Ltd.
Plot No. 2, Door No. 11, 8th Street, Jai Nagar, Arumbzkkam, Chennai - 600 106
E-mail . lab{@ecocareenggpviitd.in Website : www.ecocareenggpvtiid.in

Ph : 044 2363 5886

lssued To:

M/s.HILEX INDIA PVT. LTD,
Vengadu Village, Sriperumbudur Taluk,
Kanchipuram Dist, Tamil Nadu, India

Report No : ECE 2303898

CIN : U90002TN2007PTC065204

TEST REPORT

Discipline : Chemical Group : Pollution & Environment Report date 10.08.2023
Sample Description : Sewage Water Received on 03.08.2023
Sample Identification : STP Inlet Commenced on : 03.08.2023

Eco Care Engineering Completed on 09.08.2023

Sample drawn by
Sample ID

: 2308010.1

Customers Reference : O&M Sample

Sample Collected On:03.08.2023 -
Sampling Plan : ECE/SOP/Water/01

Sample Quantity : AL Sample Received Condition: Good -

ﬁ:;; Testr Parameters Test Methods Units Resulfs

1 pH@ 25°C 1S3025 Part 111983(RA:2017) - 6.20

2 | Total Dissolved Solids@ 180°C | 1S3025Part 16 1984(RA:2017) mg/L 1029

3 Total Suspended Solids@105°C | 1IS3025Part 17 1984(RA:2017) mg/L 86

4 Chloride 153025 Part 32 1988(RA:2019) mg/L 201

5 | Sulphate 153025 Part 24 1986 (RA:2019) mg/L 686

6 Chemical Oxygen Demand 1S3025Part 58 2006(RA:2017) mg/L 312

7 | BOD3days @ 27°C 183025 Part 44 1993 (RA:2019) mg/L 100

g | Oil & Greases 153025 Part 391991 (RA:2019) mg/L 29

ke HWSU-"_:}/

Verified by

End of Report

P .Vaithianathan

\T_ﬁ E-CV‘-"
Quality Man'aﬁérf"' 3
Authorized signatory

Page 01 of 01

TERMS AND CONDITIONS:

o The test results furnished are related only to the particular sampie submitied

@ The test report shall not be furnished again wilthout proper written intimation

e Any complaints about the report should be intimated with in 7 days through mail

e “indication does not come under the scope of NABL accreditation

e “indicates subcontracted to NABL accredited Laboratory

e All the tested samples shall not be retained for more than 10 days from the date of issue of test report

uniess it is required by the applicable regulations
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Eco Care Engineering Pvt, Ltd.

Plot No. 2, Door No. 11, 8th Street, Jai Nagar, Arumbakkam Chennai - 600 1086.

_ E-mail : lab@ecocareenggpviiid.in Website - www.ecocareenggpvtild.in -
Ph:044 23635886 CIN : US0002TN2007PTC065204
| TEST REPORT

Issued To:
M/s.HILEX INDIA PVT. LTD,

Vengadu Village, Sriperumbudur Taluk,
Kanchipuram Dist, Tamil Nadu, India

Report No : ECE 2303899

Discipline : Chemical Group : Pollution & Environment Report date : 10.08.2023
Sample Description Sewage Water Received on : 03.08.2023
Sample Identification : STP Outlet Commenced on : 03.08.2023
Sample drawn by : Eco Care Engineering : Completedon  : 09.08.2023
Sample ID 1 2308010.2 Sample Collected On:03.08.2023
Customers Reference : O&M Sample Sampling Plan : ECE/SOP/Water/01
Sample Quantity 1L Sample Received Condition: Good
o ; TNPCB
N c; Test Parameters Test Methods Units Results Tolerance Limits
| __Min | Max |
L1 ’ pH@ 25°C - 1S3025 Part 111983(RA:2017) , - . 6.85 5k ] 9_07
l 2 | Total Dissolved Solids@ 180°C | 1S3025Part 16 1984(RA:2017) ‘ mg/L , 805 . j -
( 3 | Total Suspended Solids@105°C ' IS3025Part 17 1984(RA:2017) J mg/L 22 ] , 30
4 | Chloride ' ‘ 1S3025 Part 32 1988(RA:2019) ‘ mg/L 191 . l 1ooﬂ
5 | Sulphate 1S3025 Part 24 1986 (RA:2019) ] mg/L 64 ‘ i ‘ 10007
6 | Chemical Oxygen Demand IS3025Part 58 2006(RA:2017) ‘ mg/L 86 ‘ - ‘ 250 j
f | BOD@ 27°C for 3 days 1S3025 Part 44 1993 (RA:2019) ‘ mg/L , 15 ‘ . ‘ 20 1
Lg Oil & Grease 153025 Part 391991 (RA:2019) ) mg/L , BDL (DL:1.0) ‘ . f mj

BDL-Below Detection limit, DL-Detection limit,

Remarks: Max limits indicates general standards of discharge of Treated Sewage water as per TNPCB. The above STP
Treated Water sample is complies the TNPCB discharge limit against the above tested parameters for which the limit has
been Provided in the specification.

]Veriﬂed by P.Vaithianathan -Quality Manager ~

Authorized signatory
Page 01 of 01

End of Report

TERMS AND CONDITIONS:

e The fest results furnished are related only to the particular sampie submitted

® The test report shall not be furnished again without proper written intimation

® Any complaints about the report should be intimated with in 7 days through mail

® “indicalion does not come under the scope of NABL accreditation

® *findicales subcontracted to NABL accradited Laboratory

o All the tested samples shall not be retained for more than 10 days from the date of issue of test report
‘uniess itis required by the applicable regulations
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Eco Care Engineering Pvt. Ltd.

4 Q‘_U Plot No. 2, Deor No. 11, 8th Street, Jai Nagar, Arumbakkam, Chennai - 800 106.
2 loig E-mail : lab@ecocareenggpviitd.in Website www.ecocareenggpvtitd.in
- Ph:044 23635886 CIN : U90002TN2007PTC065204
TEST REPORT
Issued To:

M/s.HILEX INDIA PVT. LTD,
Vengadu Village, Sriperumbudur Taluk,
Kanchipuram Dist, Tamil Nadu, India

Report No : ECE 2304447

Discipline : Chemical Group : Pollution & Environment Report date © 12.09.2023
Sample Description : Sewage Water Received on - 04.09.2023
Sample Identification : STP Inlet Commenced on : 04.09.2023
Sample drawn by .- Eco Care Engineering Completedon : 11.09.2023
Sample ID : 2309008.1 Sample Collected On:04.09.2023
Customers Reference : O&M Sample Sampling Plan : ECE/SOP/Water/01
Sample Quantity 1L Sample Received Condition: Good
':l' Test Parameters . Test Methods Units Results

o

1 pH@ 25°C 183025 Part 111983(RA:2017) - 6.26

2 Total Dissolved Solids@ 180°C | 1S3025Part 16 1984(RA:2017) mg/L 928

3 Total Suspended Solids@105°C | 1S3025Part 17 1984(RA:2017) mg/L 86

4 Chloride 1S3025 Part 32 1988(RA:2019) mag/L 241

5 | Sulphate 1S3025 Part 24 1986 (RA:2019) mg/L 80

g | Chemical Oxygen Demand IS3025Part 58 2006(RA:2017) mg/L 288

7 BOD3 days @ 27°C I1S3025 Part 44 1993 (RA:2019) mg/L 90

8 Oil & Greases 1S3025 Part 391991 (RA:2019) mg/L 29

- N
NF S
P.Vaithianathan- Quality Manager;.--_,_,/
Authorized sjgnatory

Page 01 of 01

PR
Verified by -
End of Report

TERMS AND CONDITIONS:

© The test results furnished are related only to the particular sample submitted

e The test report shall not be furnished again without proper wrillen intimation

® Any complaints about the report should be intimated with in 7 days through mail

© ‘indication does not come under the scops of NABL accreditation

® “indicates subcontracted to NABL accrediled Laboratary

o All the tested samples shall not be retained for more than 10 days from the date of issue of test report
unless itis required by the appiicable regulations
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Eco Care Engineering Pvt. Ltd.

Plot No. 2, Door No. 11, 8th Street, Jai Nagar, Arumbakkam, Chennai - 600 106.

A

‘o Chs E-mail : lab@ecocareenggpviitd.in - Website : www.ecocareenggpviltd.in
Ph:044 23635836 CIN : U90002TN2007PTC065204
TEST REPORT
Issued To:

M/s.HILEX INDIA PVT. LTD,
Vengadu Village, Sriperumbudur Taluk,
Kanchipuram Dist, Tamil Nadu, India

Report No : ECE 2304448

Discipline : Chemical  Group : Pollution & Environment Report date 12.09.2023
Sample Description Sewage Water Received on : 04.09.2023
Sample |dentification : STP Outlet Commenced on 04.09.2023
Sample drawn by Eco Care Engineering Completed on 11.09.2023
Sample ID 2309008.2 Sample Collected On:04.09.2023
Customers Reference : O&M Sample Sampling Plan : ECE/SOP/Water/01
Sample Quantity 1 1L Sample Received Condition: Good
TNPCB
gt Test Parameters Test Methods Units Results Tolerance Limits
Min Max
1 | pH@ 25°C 1S3025 Part 111983(RA:2017) . 6.87 55 9.0
2 | Total Dissolved Solids@ 180°C 1S3025Part 16 1984(RA:2017) mg/L 881 - -
3 | Total Suspended Solids@105°C | IS3025Part 17 1984(RA:2017) mg/L 21 - 30
4 | Chloride 1S3025 Part 32 1988(RA:2019) mg/L 251 - 1000
5 | Sulphate 183025 Part 24 1986 (RA:2019) mg/L 83 - 1000
g | Chemical Oxygen Demand IS3025Part 58 2006(RA:2017) mg/L 84 - 250
7 | BOD@ 27°C for 3 days 1S3025 Part 44 1993 (RA:2019) mg/L 15 - 20
g | Oil & Grease 1S3025 Part 391991 (RA:2019) mg/L BDL (DL:1.0) . 10

BDL-Below Detection limit, DL-Detection limit,

Remarks: Max limits indicates general standards of discharge of Treated Sewage water as per TNPCB. The above STP
Treated Water sample is complies the TNPCB discharge limit against the above tested parameters for which the limit has

been Provided in the specification.

For Eco Care Engineerjng Pvt. Ltd; " ==
[ RN
P.Vaithianathan -Quality Manager —
Authorized slgnatory

Page 01 of 01

Ve rgi%by—z

TERMS AND CONDITIONS:

@ The test results furnished are related only to the particular sample submitled

o The test report shall not be furnished again without proper written intimation

® Any compiaints about the repart should be intimated with in 7 days through mail

o ‘indication doas not come under the scope of NABL acereditalion

e “indicates subconiracted to NABL accredited Laboratory

@ All the tested samples shall not be ratained for more than 10 days from the date of issue of test report
uniess it is required by the applicable ragulations

End of Report
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HI I E*CORPORATION
Miyawaki forest maintained by Hi-Lex with STP treated
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Midsize banana tree —Using STP treated water =
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Garden & Trees —Using STP treated water 21
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HI I ExCORPORATION
Front side garden —Using treated STP water
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HI I EXCORPORATION
Big size Banana tree —Using STP treated water .
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HI I E*CORPORATION
Small size banana trees —Using STP treated water
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HI l E*CORPORATION
Vegetable cultivation using STP treated water
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H I - I CORPORA TION

Garden & Trees —Using STP treated water 27



Muhilmathi
Typewritten Text
27


SITE PLAN | 2

@
C
~H
wnl
Ql Y
1) .
o "f{’
§ 3
n 3 =
o <
>l oa |
Zl'm
Y B
AN £ |
7 2
o [ AN
N
! L_Ai
- ‘.’;

11



Muhilmathi
Typewritten Text

Muhilmathi
Typewritten Text
28


BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL SOUTHERN ZONE
AT CHENNAI

0.A. No. 70 OF 2023 (SZ)

TYPED SET OF PAPERS
FILED BY 6th RESPONDENT

M/s.V.Anandhamurthy(1988/03)

Counsel for 6th Respondent
98650 25777
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